BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE,
CHENNAI

ORIGINAL APPLICATION No. 175 of 2023

IN THE MATTER OF:

Vasireddy Siva Linga Prasad,
Andhra Pradesh & Ors
...Applicants(s)
Versus

The State of Andhra Pradesh,
Rep. by its Chief Secretary,
Andhra Pradesh & Ors.

...Respondents(s)
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Department of Mines & Geology
granting the Quarry Lease for 5 years to
the 11t Respondent

3. 10.09.2020 Annexure-2 - Consent for Operation 8
issued by Andhra Pradesh Pollution
Control Board

4. 05.08.2020 Annexure -3 — Approval granted for 12
quarry lease by the Mines & Geology
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

Southern Zone at Chennai

0.A. No. 175 of 2023

Belween
Vasireddi Shivalinga Prasag
And 4 others.
... Applicai ts
Vs.
The State of Anchr-a Pradesh,

Registerad by its Chief Secretary
And 10 others.

... Respondents

REPLY ASFIDAVIT FILED BY THE 11™ RESPONDENT

1, Vasireddy Ni:meia, W/c. Udaya Bhaskar, aged about.S..:,g?ears, residing
at Sekuru Village, Chebrole Mandal, Guntur, Andhra Pradesh - 522 213 having
temporzrily come down to Chennai, do hereby solemnly affirm and state as

follows: -

1. I respecifully submit that I am having Gravel Mine Quarry in Survey No.
328 of Sekuru Village, Chebrole Mandal, Guntur District, Andhra Pradesh
and ! am the Respondeant No. 11 in the present Original Application and

as such I am aware of tha facts of e mase and hence, [ depose s Lnaer

\I.Ni!\:vv\wl}A




2

2. T respectfully submit that I have gone through the averments and
allegations made by the Applicant and that they are false and denied

which are otherwige Specifically admitted herein.

3.1 respectfully submit that the I, the 11" respondent hereby denies all the
allegations, averments and statements contained in above 0.A. No. 175

~

0f 2023 as being totally faise and incorrect.

4. It is respactfully submitteq that I have been unnecessarily arrayed as
- one of the parties in 0.4, No. 175 of 2023 when I have got all the
3 approvals and ciearances from the concerned authorities and I am
carrying on mining Gperations validly and in accordance with law. While
SO even without verifying the basic facts, I have been unnecessarily
dragged intc the above litigation and absolutely baseless and sweeping

allegations have been made against me in the O.A. No. 175 of 2023.

>. It is respectfully submitted that in so far as I am concerned, mine is an
individual quarry end I am carrying on business lawfully. The details of
the approvals and clearance obtained by me from the concerned

authorities with refation to the mining activity is set out as below: -

a) I had purchased the lands located in Survey Nos. 328 of Sekuru
Village which has been classified as dry land of an extent of 0.639 Ha.
An application was made to the mining department for grant of
permission for quarrying and transportation of gravel for the said

extents of lands as !ands were not suitable for agricultural activities

and that there were no crops that werl'%ra?i:?ef i’n the land. The quarry
(0]

lease applicaticn was submitted on ........5 =it and the Assistant

Dire~tor of Mines an” Geclogy, Guntur had cailed for 2 report from the

\LM
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Tahsildar, Chebrole Mandal and for issuance of No Objection
Certificate for the grant of quarry lease along with category and
availability of area in accordance with the Government Orders in

04,2019

force. The report was submitted by the Tahsildaron......

b} I had made an application on 21.11.2019 with the State Level
Environment Im pact Assessment Authority for grant of Environmental
Clearance anc the Environmental Clearance was granted on
11.06.2020 in Order No. SEIAA/ AP/ GNT/ MIN/ i}){,’)zeowl 1429 58.
As per the Environmental Clearance, the life of ... . is 4.83 years,
the total mining lease area is 0.639 Ha and it is an open cast semi
mechanized mine. It s after scrutiny of all the documents and
requirements, the said Environmental Clearance was issued to me for

the mining of gravel -4527 cym per year.

C) On 14.05.2020, the 3" Respondent, the Deputy Director of Mines and
Geoiogy, Guntur grantad the quarry lease for gravel to me under Rule
13 (1) of the Anchra Pradesh Minor and Minerel Concession Rules,
1966 and I have been paying the dead rent, seigniorage fee and other
charges as levied by the official Respondents and complying with the
conditions imposed on me. On 21.07.2020 Andhra Pradesh Pollution
Controi Board issued a consent for establishment and the consent for

operation was also issued on 10.09.2020.

The lease Deed had been executed by the 1% Respondent on
21.07.2020 and the said lease is in force up to 20.07.2025 and the
permission order for conducting the quarrying cperations was issued
on 14.09.2020 by the Assistant Director cf Mines and Geolcgy,

CL
N

Guntur

\I-M




6. As could be seen from the above, | was carrying on mining operation
lawfully and validly after Obtaining the environmental Clearance and the

consent orders as per law. While so, 1 had been dragged to the above

Case without any justification whatsoever-

7. It is respectfully submitted that the Applicants have not stated anything
as regards to their locus to file the above application before this Hon'ble
Tribunal. It is also not stated as to how they can consider themselves to
be aggrieved by the mining operations carried on by me lawfully and
validly.

'
8
N
W
w
-

E_ | 8. I deny the allegations contained in the application as if there is any
damage that is caused to the villages or the crops by the mining activity
carried on by me. It is submitted that it is not correct to state that as
though there are fertile agricultural lands and to my knowledge, nc
agricultural activities are undertaken in the vicinity of the mining area. I
deny the aliegations stated by the appiicant as though the mining activity
is conducted by obtaining temporary permits for excavation of gravel,
the same is absolutely false allegations and baseless. It is again falsza to
state that the lease holders are not following any of the rules or that they
exceed the permissible limit of excavation which are all baseless
allegations. I humbly submit that the photographs allegedly filed by the

vy

%; : Applicant has not related with my quarry.

9. I submit that I am not aware of the complaint said to have been made by
the residents of Sekuru village and it is denied that I am making any
excavation than the permitted area and any damage that caused to the

environment by disruption of the ground water level, soil erosion, air

\-wala
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pollution etc. The excavated material 15 transported only through

covered trucks and adequate measures 2ar€ taken to control the
emanation of dust during the loading of the vehicles and the

transportation of the load.

10. It is respectfully submitted that the allegations pertaining to the lift
potula pathakam, Raifula Abhivrudhi
e. Itis

denied that there is any damage caused to the canals due to the
g of the

transportation of the gravel. I deny that the alleged over loadin
trucks used for transportation or the allegations regarding damage to

irrigation scheme, Sri Krishna Etti
Sangam are totally irrelevant and having nothing to do with m

road fatal accidents, emissions and damage to the crops:

e mining in

11. It is respectfully submitted that I am carrying on th
t orders

accordance with the Environmental Clearancé and the consen
it is not open to the Applicants

are issued by the concerned authorities,
and

to drag me by way of this application making absolutely baseless

completely false ailegations against me. [ submit that various irrelevant

and extraneous allegations which are totally false and incorrect h
been made in the application just for purposes of maintaining the c

aVve

ase
without any iota of truth in the same.

ed that I am filing the copies of the

12 It is respectfully submitt
onsent orders along with this reply

Environmental Clearance and the ¢
which would categorically establish that I am carrying on mining in
accordance with law and there is no cause of action for the Applicants to

maintain this application as against me.

Therefore, it is most humbly prayed that this Hon'ble Tribunal may

\)‘M
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be pleased to dismi
ismiss the above g A, No. 175 of 2023 and pass such

further or other orders
orde i
as this Hon'ple Court may deem fit and proper in

the cir
cumstances of the case and thys render justice-

D : .
ated at Chennai on this the 22 day of August, 2024.

\- N

Counsel for 11" Respondent

VERIFICATION
Respondent in the above O.A. No. 175 of
true and correct to

I, Vasireddy Nirmala, the 11"
2023, do hereby verify that what are all stated above aré

the best of my knowledge, belief and information.

Verified at Chennai on this the 22 day of August, 2024.

Q. el

11™ Respondent
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ANNEXURE -1

Go
DEPA\g RNMENT oF ANDHRAPRADESH
| PROCEEDINGS OF 114 MENT OF MINES AND GEOLOGY
(Present: S M, vjgp SST. DIRECTOR OF MINES & GEOLOGY; GUNTUR
"Wardhana Rao, M.Sc., Asst. Director (FAC)
procs.No: 735/Q/2019 ‘

Dated: “-f -09-2020,
sub: Mines & Quarrieg

| 0.639 Hectares iy, S Yany Lease for Gravel, over an extent of 1.58 Acres /
District - Granteq ;- 2328 of Sekuru Vilage, Chebrole Mandal, Guntur
{ years - Lease deéc;n QVour of Smt. Vasireddy Nirmala for a period of 05
‘ , SXecuted - Work Order - Issued.

Ref: 1. ProcsNo: 2544 ) . )
‘ Mines ang Gengg” 2019, dated 05.08.2020 of the Deputy Director of
i 2. Letter dateq 2" Suntur,
I
|

W/o.Udayaq ehoskg??eiigu & 11.09.2020 of Smt. Vasireddy Nimala,
ORDER: ~00o-

In the reference 1 citeq

' :

. vany lease f € Deputy Director of Mines & Geology, Guntur has
| o ebr;;‘i;gvz" Over an extent of 1.58 Acres / 0.639 Hectares in Sy.N0.328
l O o G5 years, bl fo.s g 9. Guntyr District in favour of Smt. Vasireddy Nirmala for a
| perio YoMission of CFO by the concerned authorities.

; ek throggrc} fhe reference 24 cited, the grantee Smt. Vasireddy Nirmala  has
‘ supmlﬁed he required documents including CFO for execution of lease deed and attended
| tis affice for exacuion of lease deeq within stpylaied period under Rule 13(1) of APMMG
| Rufs, 18 2 RS Ltk POt 03 i b st on |\ -09-2020 and hence the
Loass period commenced from |\ -09-202 and will be in force upto (3-09-2025.

In the light of the circumstances stated above, Smt. Vasireddy Nimala is hereby

permitted to condUCj the quanying Operations in the subject quarry leased area w.e. from
13-09-2020 to | -09-2025 subject 1o the sa

‘ tistaction of terms, Covenants & conditions
laidin Form - ‘G' & Rule 31 of APMMC Rules, 1946, s

/)

Y g )
\,_,\L;fg,; 24 §,-15.*J~£—@<@J.“\ L @C"‘.'(»'%

, Asst. Director of Mines & Geology (FAC),
i (v_,' \ Guntur.
To

Smt. Vasireddy Nirmala,
W/o.Udaya Bhaskar,
Sekuru Vilage,

Chebrole Mandal,
Guntur District.

Copy

Submitted to the Director of Mines & Geology, Ibrahimpatnam, Vja for favor of information.

Submitted o the Director of Mines Safety, Region No.ll, Kavadiguda, Hyderabad for favor of information.
Submittea to the Regional Vigilance & Enforcement Officer, Guntur for favor of information.

Submitted to the Deputy Director of Mines & Geology. Guntur for favor of information.

Submitied to the Deputy Director of Mines Safety, Nellore for favor of information,

Copy fo the Asst. Director of Mines & Geology, RVS, Ongole for information.

10 the Labour Enforcement Officer, Vijayawada for intoen,

To the Dy. Commissicner, Labour Department, Guntur for information
lothe Ervironmental Engineer, APPC3, Guntur for qu!mohon.

o the Tahsiidar, Cheiorole Manda, Guntur District for information,

P
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FORM -G

— (See Rule 8)
of |e0$e (Mlnot Minerals) to pﬂya‘e persons

™his indenture made the _ |, day of _ Ccrfimin 2039
between the Governor of Andhra Pradesh | herein after called the Lessor™
which expression shall where the context so admits, include his successors in
office and assigns) of the one port, and $mi. Vasireddy Nirmala, W/o.Udaya
Bhaskor, Sekuru Village, Chebrole Mandal, Guntur District (herein after called
fhe “Lessee”™ which expression sholl, where the contex! so admits, include his
hews, executors, caministrators, representatives and assigns) of the other part.

Whereas the lessee has been gronted Quarmy Lease by the
Governmen! of Andhra Pradesh on opplication in [Sealed Tender-cum-Public
Auction] of the lands in the Guntur District for the purpose of Quarying for
Gravel ond has deposited with the Assl. Director of Mines & Geology of
Guntur the sum of Rs. 33,300/- (Rupees Thirty Three thousand and Three
nundred only] as Securlty vide Pass Book No. 4864554853, dated 13.08.2020
for e due and faithful performance by the lessee of the covenants and
“onditions on the part of the lessee herein after contained:

LESSEF, LEmon

) <~.i~--¢.-.-~_;{§1,/ oA
AssLDin?ctor of Mines & Geology (FAC),

-t

A
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And whereas the G°Vernrn ent of Andhra Pradesh acting for and on
pehalf of the lands ang PreMmises herein after described & demised for the
term and at the [knockeq d°Wn~omouni] dead rent and seigniorage fee,
and subject also to the “OVenants conditions and conditions hereinafter

contained now this indentyre Withesses as follows
s as follows:

"+ The lasscr hersby demises to the lessee all those several pieces or
pieces of land situated in the Vilage of sekuru In the sub-regisiration district
of Chebrole and registration District of Guntur in Andhra Pradesh being more
PGfﬁCUlaﬂy described in the schedule hereunder written and delineated in
the map or plan hereunto anneyey and therein colored.

2. These are included in the sqiq demise and for the purposes thereof
following liberties:- : ‘

(1) To get from the said demised pieces of land.

(2) For the purpose aforesaid to use any water in or under the said
demised pieces of land and to divert the same and to make or
construct any water courses or ponds so however that nothing shall be
done in the exercise of this authority which shall interfere with the rights
of any adjoining owners of the tenants or the lessors in respect of such
water.

(3) Generally to do all things which shall be convenient or necessary for
getting the Gravel and material hereby authorized to be got and for
removing and disposing thereof as aforesaid.

3. These are excepted and reserved to the lessor out of this demise:-
(1) Al earth minerals and other substances not herein before expressly

authorized to be got from the demised pieces of land by the lessee.
(2) Liberty for the lessor or other persons authorized by him to search for

work, get, carmy away and dispose of the excepted minerals and other

N \)\r}}uu\./‘\)\-‘?\
LESSEE | o LESS.%{
\ ‘{\LHNMJQP -5
Asst.Director of Mines & Geology (FAC),
é Guntur
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substances ang fq

r
and regress oyg, th “ich Purposes to have the right of ingress, egress
and use all pits mqe N demised pieces of land and fo make erect
and convenienc =2, Chlnery. buildings, roads and other necessary works
exercised in such, ... 126d that the rights hereby reserved shail be

Q

Q . : ;

the lessee in the e ¥ Qs to cquse as little obstruction as possible to

ANd enjoyment of ifs rights hereunder and that

_ saf
obsfruction shqj| be Pai

difference to be Seﬂled

reasonable com
Sl ion  for damages caused by any such

3 d {0 the lessee the amount thereof in case of
: by arbitrati ' ided.

¢ i dermisog i Y arbitration as herein after provi

E > Of land shall be held by the lessee for the period

m the
L AL Bay of SePtember, 2020 1o the _\_ﬂv of September, 2025
determinable as herein after provided

. The lessee hereby agree fo pay during the said term the following dead
rent and seigniorage fee Whichever is higher and also all cases which
may, from time to time, be imposed by the Government:-

(4) The yearly dead rent of Rs:52,000/- P.H.P.A. In respect of the said
demised pieces of land.

-..r!?!‘;‘m’,.."<.,.,

(5) A Seigniorage Fee of Rs:45/- per cu.m. in respect of the said demised
pieces of land.

v
O~

. The lessor may, during the currency of the lease, vary the rate of Dead rent
and the Seigniorage Fee.

7. ltis hereby agreed and declared that in regard to the said Knock down

amount, Dead rent & Seigniorage Fee the following conditions shall be

observed by the lessee.

i) The said Dead rent of Rs:52,000/- shall be paid without any deduction
on the 28t day of February In every year in advance.

(i) The said Seigniorage Fee of Rs: 45/- per cu.m. shall be paid before the
same is removed from the said demised pieces of land.

8. The lessee hereby covenants with the lessor as follows ;

o]
\ LE\;:;:::WNKQ\ o LESSO
)
}mm D7 W
Asst Director of Mines & Geology (FAC), * °
Guntur
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(1) To pay the Knock down, amount. pead rent & seignlorage Fee on the

days and in manner g, 4
said.

(2) To bear, pay ang discharge all existing and future rates, taxes,

assessments, duties, imDosiﬂons outgoings and burdens whatsoever
imposed or chargeqd UPoN the demised pieces Of land or the produce

thereof or the big AMount, dead rent and seigniorage fee hereby

reserved or upon the OWner or occupier in respect thereof or payable

by either in respect thereo except such charges or impositions as the

lessee Is or may hereingfter pe by law exempted from.

(2A) Should any rent Seigniorage fee or other sums due to the State

3l

(4)

()

Government under the terms and condifions of these presents be not
paid by the lessee/lessees within the prescribed time, the same may
be recovered together with simple interest due there on at the rate of
twenty four per cent per annum on a certificate of such officer as may
be specified by the State Govemment by general or special order in
the same manner as on area of land revenue.

Before digging or opening any part of the said demised pieces of
land for Gravel carefully to remove the surface soil to a depth of at
least meters and lay aside and store the same in some
convenient part of the said demised pieces of land until the land from

which it has been removed is again restored to a state fit for

cultivation as hereinafter provided.

To effectually fence off the said demised pieces of land from the
adjoining lands and fo keep the fences in good repair and conditions.
Not to assign, underlet or part with the possession of the demised land
or any part thereof without the wiitten consent of the lessor first
obtained. A quary leasé granted by the sealed tender-cum-public

auction for sand is not open for transfer.

LESSOR

{ C A s‘-’\:‘xm\,&xmm M
Asst Dl . )
. st.Director of Mines & Geology (FAC),
Guntur

LESSEE

11
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After workin
(6) 9 out qp, parly of the said demised pieces of land

® same and replace fhe surface soil thereof and

slope the edges .
' Wh to afford convenient
connection with Sre necessary, 0 &

fOﬁthth 1'0 IeVe‘ ﬂ'\

7) That the lessee ® Adoining land.
shql) keep comect accounts, in such form as the

P'\SSISTGF\T l?lrecior Of Mines g Geology concemed shall, from time to
fime, rt'equr.e and direcy ¢ owing the quantites and other particulars of
the said minerql Obfﬂined by the lessee from the said lands and also
the number of persgn, employed in camying on the said quarrying
operations therein and shall, from time to fime. when so directed by
the Asst.Director of Mines & Geology concered prepare and
maintain complete qng comect plans of dll quarries and workings in

the said lands and shail gliow any officer thereunto, authorised by the

12

lessor from time to time and at any fime, to examine such accounts -

and any such plans and shall, when so required, supply and fumish 1o
ihe lessor all such information and refums regarding all or any of the
matters aforesaid as the lessor shall, from fime fo time, required and
direct.

(8) That if in the course of quamying any mineral not specified in the lease
is discovered the lessee or registered holder shall at once report such
discovery to the Asst.Director of Mines & Geology concerned who shall
obtain orders of the Government regarding the working of the same.

(9) That the lessor's agents, servants and workmen shall be at liberty at all
reasonable times during the said term, to inspect and examine the
works carried on by the lessee under the liberties hereinbefore granted
and the lessee shall and will, from time to'fime, and at all times during
the said term hereby granted conform fo observe dll orders and
regulations which the 1essor of his authorised agent as the result of such

inspection may from fime to time see fit to impose to keep the lands in

NE W
= LESSOR
’wd&\mm. W
Asst.pinztor of Mine§ & Godlony (FAC)
> Cuntur

TS
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good and sypgy
Qntiq
public health q I "®Bair, orger and condition or in the interest of
nd Safg

(10) The lessee shq . .
: Withaut d t Director of Mines &
Geology a 'eport of elay send fo the Ass'.

q -
person Which mqy "Y accident involving the death or injury to any

C :
rules for the time - Curin or about the quany and shall observe all

: Qi ) ; e
(11) That the lessee shq h force regulating the working <_>f quﬁmes
said Asst.Direct Mot without the express sanction in writing of the
ool Mines & Geology cut down or injure any timber or

on the sqi
dergrowth "3 angs he may clear away brushwood or
un T

Which INterferes with any operations authorised by these

resents on
P PAyment of due compensation for cutting or injuring trees

frees

rowth in t i
9 1 he said langs 14 the departments concerned.
(12) That  wherever Necessary, pay to the person concerned,

compensation for any loss or damage which may be caused by the
lessee to the surface of the demised pieces of lands or fo anything
growing or situated therein in exercise of the rights granted and shall
not commence operations unfil such compensation has been paid.
The lessee shall further always keep the lessor indemnified against any
claim by any person for any loss or injury caused to him or to his
property by lessee. The Deputy Director shall be the competent
authority to assess and fix any compensation payable by the lessee for
any loss or injury done to him or his property.

(13) That if required by the Asst.Director of Mines & Geology, erect and
maintain at his own expenses, boundary pillars of subsistent material
standing not less than three feet above the surface of the ground at
each comer or angle in the line of the boundary of the area lease to
him and at infervals of not more than three meters along the

boundary, as delineated in the plan attached to the lease deed.

(8]
V- Mok
LESSEE W LESSO@
[ ' _/( O W
Asst.Director of Mines & Geology (FAC),
Guntur




B ey

14
(14) If any Mingrgy - 10
0

discovereq, 1 §
] he |
esg

Peairn ' i
SCified iy lease deed or agreement is

of su ‘ .
oR Minerg With > the registered holder shall not win or dispose
Mines & Geology " oy
n

acreage CISSQSSrneh

! Obtaining the permission of the Director of
"hout payment of the seigniorage fee and the

lessee o tne registered holder fails to infimate
S

and obtain hjs oy Geology the discovery of such new minerals
‘ 0

of the working o ?:'On Within g period of thity days from the date

Geology or Depyp, . iNeral is begun, the Director of Mines &

the Director of Min
e

*tEARPYERY "

A, |
seigniorage fee qp, "®ctor of Mines & Geology may levy enhanced

(15) The lessee or the reqi reage assessment.

satisfaction of i Stered holder shall sirengthen and support to the

Government as the SQ“WOV Administration concerneq or ’r.he .Sta"re
opinion of the Railw Qse may be, any part of the quarry which in the
Government requir QY Administration or as the case may be, the State

€S such strengthening or support for the safety of

any railway, : i
y Y. reservojr, canal, road or any other public works or
sfructures.

e
(4
-
[
L}
-
"

(16) That this lease may be terminated in respect of the whole or any part
of the premises by six months nofice in wiifing on either side.

(17)That on such determination the lessee shall have no right to
compensation of any kind.

(18) That the knock-down amount, dead rent and seigniorage fee payable
under these presents shall be recoverable under the provisions of the

~ Revenue Recovery Act, 1864 thereof.

(19) That the determination of the tenancy fo deliver up the demised land
in such condition as shall be in accordance with the provisions of these
presents save that lessee shall if so required by the lessor restore in
manner provided by the foregoing covenant in that behalf the
surface or any part of the land which has been occupied by the

\J‘\\)S\B.AAA_;?\LG\

LESSEE : \ LESS(ZA E
ondlaoune [ \/g‘} e
ASSt"D'irjgm of Mines & Geology (FAC), 1

Guntur




| lessee fo
/ I the pUrpos
been so restorey ® Of the werks herebY quthorised and h

(20) In respect of g,
provisions of Grgqr :::S I marpje, fhe lessee shall €
the Marble DeVelop °"3ervaﬂ°n and pevelopme"' Rules, 1999 and

®Nt and Conservation Rules 2002,

NS with e fessee that on the 1€s5€€ p

omply with the

respectively.
aying the
rved and

9, The lessor hereby cqyq
' knock down amount,

i9A) Government reserveg the right
: g 7yt
ij to cancel
i " the quarny leqse granted and executed under these rules
after giving Q previous notice;
li) to prohibit quarying operations in part or the whole of the area under
lease with recorded reasons
10.Itis hereby expressly agreed as follows:~
(1) If any part of the knock-down amount, dead rent and seigniorag
hereby reserved shall be unpaid for thitty days after becoming

payable (whether formally demanded or if the lessee while the
remain vested in him shall

e fee

demised pieces of land or any part thereof

become insolvent or if any covenant on the lessee's part herein

contained shall not be performed or observed them and in any of the
said case it shall be lawful for the lessor at any time thereafter to
declare to whole or any part of the said Security deposit of Rs.
33,300/- to be forfeited and also fo reenter upon the demised pieces
of land or any part thereof in the name of the whole and thereupon
this demise shall absolutely determine but without prejudice to the

; \]’-ESSE;Z LESSOR
U?MW ’é%>¢ W

Asst.Director of Mines & Geolc\)‘gky (FAC),
Guntur




nghl‘ of action % "
e
Banessee’s Cove S350 in respect of anY reach ©
(2) The expiry or g Ants herei ined-

' ang o e lease:
Spose of qll the stocks ©
being bUIldIng or C‘hlnery' articles and ofhel’ 1hmgs
Micks o stones) within one M ;
the Govemment affer payingd dead rent a.n ;
Other sums which MY pe due and performing
confained and OVenants on his part hereinb€ ed and
Ao making good any damages d

and all engines, mq

period granted py
seigniorage fee qng

and observi
g the ¢ fore reserv

one by such

removal b g : y

ut not bUllding which shall be erected on the said demised
e’rermincﬁon of

laces of lan
3 d by the lessee and left thereon at the d
ho shall not

the lease a.nd shall be the absolute property of the lessor W
pay any price for the sgme.

(3) If the lessee shall have paid the knoc
seigniorage fee and duly observed and performed the covenants and
conditions on his part herein contained the said deposit of Rs. 33,300/
shall be refumed fo him at the expirafion of the said term for @

period of 05 years.

(4) If any question of difference or dispute shall
r them respectively concerning

k-down amount, dead rent and

arise between the parties

hereto or any persons claiming undel
the Knock-down-amount, dead rent and seigniorage fee hereby

reserved or touching the construction of any clause herein contained

or the rights, duties or liabilities of the parties hereunder or in any other

way fouching or arising out of these presents the same shall be

referred to the Director of Mines & Geology whose decision thereon

shall be final and binding on the parties thereto.

: L LHR N .
~ LESSEE LESSOR,
: Asst.lSﬁ t% T W

ifector of Mines & eol U
} 0 AC
gy (FAC),

B




In Wifness Wh
ereof s
and Geology (FAC) of Guny M.Vishnuyardhana R9©: st.pirector of Mines
ur acting for and on pehalf of and by order and

:ngir hand ont of 4
eirhands the day ang ye, of Andhra pradesh the 18556

srection of the Governp,
have hereto set

fi
st above writing-
' —-\.\
vamect | Name o _SCHEDULE
vill S
‘& :Irevﬁy IEx:lemi Assessment Boundaries
n HeC
~—— | e
North
Chebrole S 1.58 |
e ‘
ko 328 Acres / _S’T_'E__ As per the Sketch
0.639 | gast appended herewith
Hects
g west ,
_////

zgned and deliver
ed by the above name in the presence Of

Witness:

L
ESSEE LESSOR

Asst.Diregtor of Mine:
s & Geolo, ACY
o gy (FAC),
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CONDITIONS
APPENDIX TO PROCEENNGS No: 735/Q /2019, dafed: | .09-2020

~000-

i h and
1. The grantee should quamy p a shown in the skefc
fransport the same U?Wder,ry Mineral from the aré ormit issued by the Asst.

3 ispatch P C. Rules,
D : & cover of dispd of AP.MMC.
1 gff tor of Mines & Geology concemed as per Rule =

; ses
The grantee should pay the seig.fee or Dead rent together Vzgh ;Zfescsrisen’r
and Land Assessment as per Ryle 10 of A.P.M,M,C.Rules. TZ 2,) of Rule.
thereon in advance whichever higher as per SUb Rule (1) and {

3. The grantee should execute the ease deed in Form G i % fd?/\);;gsor;
the date of this Order before the concerned sst. Director ?and Cess
Geology, by paying the Advance Dead Rent. Land Assessmen“ d without
thereon falling which this order is deemed fo have been cance .
any further orders.

i 'C" relating to the
The grantee should submit the quarterly refums in Form'C" relating 1o
production and dispatch etc., to this office and fo the Asst. Director of Mines
and Geology concemed. '

The grantee should maintain proper boundary pillars as per Rule 28(2) and
31(vi) of A.P.M.M.C.Rules, 1966. :

. The grantee should pay a sum of equivalent to one year Dead Rent as
Security deposit before execution of the lease deed.

. Used permits and copy of way bills should be surendered 1o the Asst. Director
of Mines & Geology.

8. Every vehicle camying minerals should be stopped at check post and
produce the way bills for stamping as checked by the check post authorities
or as required by the Officers and touring staff of Department of Mines and

Geology, the vehicles should be stopped for inspection failing which
necessary action will be taken as per Rules.

. Every vehicle camying which minerals should camy Royalty and stamped way
bill duly detatched from the book and filing up all the columns such as name

of the quarry lease holder, date, time, quantity, place of loading, un-loading
etc., without any comrections.

W
Ass“%"f of Mines & Geolog\y* E;\‘ o
%g Guntur

AC),




10.

12.The grantee should no

13.

14,

h

(£ 2

.The grantee shoylqg not

:zg’ri?\gr’:gefeh;hq" mqi“*oin accounts and registers
articula Yanti Qccur, followingd all other

p S relating th etryeof m‘nercl(:t:% cm?:e d and dispatched and

(a). Form’C" g5

(b). Production Qﬁpe')ded I
(). Sales Registey - Pate
(d). Stock Register

(e). Royalty efc., pqi .
(f). Labour Attendane CQister
(g). Labour Wages ai Qister

(h). Export Particulgrs regi;gis‘rer
er

to,

.

AP.MM.C. Rules, 1968
Register.

i ithi i e of fifty
f Ay on quarrying operations within a distanc

i ission from
00d or fark without obfaining Proper permission fr
©5 as required under the relevant rules.

meters from any PUblic
the concemned Quthoriti

t . . r permission from the
concemed authorities. Use any explosives without proper P

The grantee should abige by all the conditions of A.P.M.M.C.Rules, 1966.

The grantee should give hjs comect address and if there is any change In the
address, he should intimate the same fo the Deputy Director of Mines and
Geology and Asst. Director of Mines & Geology concerned. He should make
necessary amangements for receiving notices, letters etc., send through
registered post, if any notice etc., is refured undelivered by Postal cu’rhon’nes
necessary action will be taken as per Rules without any further notice or
intimation.

15.The Government reserves the right to cancel the quarry lease granted and

executed under A.P.M.M.C.Rules, 1966, if it is considered to do so in public
interest after giving previous notice.

The lessees shall not work within 45 meters of any Railway or of any public
works or of any public road or building or of other permanent structures as per
Regulation 109 of Metalli Ferrous Mines Regulations Act, 1961. .Fur’rher, lessees
shall not work within horizontal distance of 15 meters from either bank of a
River or canal or from the boundaries of lake, Tank or other surface Reservoirs
on 127 of M.M. Rules, 1961 and also with regard to the safety

as Regulati
per Regula # to the highways and other village roads.

margins to be le

LESSEE ‘Wﬁ | e
‘, L”Jummqw

Asst\Director of Mines & Geolbgy (FAC),
" Guntur
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ANDHRA
PR
=2~ Panaio ZOQRESH POLLUTION CONTROL BOARD
1Y 4 '  SBH, 5 o= OFFICE :: VIJAYAWADA
- ANakagimg Dy Colony, Guiunangk Road, Viay4arE.
Phone: 0866-2546218
' Email: 1ovjn-]cae@appcb.gov in
ebsite : www.pcb.ap.gov.in

M
Wi

RED CATEGORY

co
Consent Order No: G-1040/APPCR/7q :lle ORD
CONSENT is hereby granted f; -VJA/ICFOIW&A/2020
i or O 2
Control of Pollution) Act, 1974 and urfgéaho" under section 25/26 of the Water (Prevention &
I section 21/22 of Air (Prevention & Control of Pollution)

Act 1981 and amendments the
L ' s reof
referred 10 S the Acts’, "the Rules') t:.n d the rules and orders made there under (hereinaﬂer

pDate:10. .202

Gravel Mine of Smt. Vasiredd
Y Nir

Sy.No 328, Sekuru (V), Cheb mala (0.639 Ha

Guntur District rolu () )

Email : ninnalaO.Gssha@gma"_cOm

(Hereinafter referred to as 'the _
the effiuents from the outlets gﬁejh?ﬁ Nt') authorizing to operate the industrial plant to dischargé
detailed below: e quantity of emissions per hour from the chimneys as

(i) Outlets for discharge of effluents:

Point of Disposal

l Outlet | Outlet Description
No.

o1 Domestic

L—t

ii) Emissions from Chimneys:

Chimney No- Description of Chimney Quantity of emissions
at peak flow

S

Max Daily Discharge
(KLD
0.3

Septic tank followed by soak pit.

R

This Consent Order is valid for mining of the following products along with quantities only:

Capacity
4,527 m3/Annum

Name of the Activity

Mining of Gravel

with 31.07.2025.

This Consent order shall be valid for a period ending
Date: 2020.09.10 12:40:29
JOINT BCE:E?;I?I?:ONI\J:;:}AL ENGINEER
To

Gravel Mine of Smt. Vasireddy Nirmala (0.639 Ha),
Sy.No 328, Sekuru (V) Chebrolu (M),

Guntur District .
Email : nirmalao.sseha@gmall.com

Copy to the Environmental Engineer, Regional Office, Guntur for information and with a direction
to ensure the compliance 0 the time bound conditions and send a detailed report so as to place
the unit before External Advisory Commttee (EAC) for review and to take necessary action, as
per the instructions of the Board Office issued on 21 106.2016 in case of non -compliance.
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1. Any up-set condition in any activi
violation of standards stipulate Vity of the Mini 4 i reased
intimation 0 the Collector and D?st'{i‘ctthis omeirn':ﬁalllint;: \::\‘;:)cr?n ?aﬁoremi éﬂaa'rfé? iy

the dischar® / emission below the “m“':'aglstme and take immediate action to bring down

he mingé operator should carryo |

" ehi g ut an v

this order O quarterly basis and SUbn?i:yt::h"f air emissions for the parameters mentioned In
e Board.

3, All the rules & regulations notifi

" regarding public Liability Insuran of India

ed by Min:
ce Ac\t' :’g"'stw of Law and Justice. Govemment
1891 should be followed as applicadle:

4. The miné operator shall displa ;

nature of hazardous .Chemigmg t?gi‘:\ne data outside the main factory gateé o quantity and

waste generated within the factory g used in the plant, water & air emissions and solid
Premises, as per Hon'ble Supreme Court order

5. The mine operator should put u .
the main gaté indicating the pm&}i’f sign boards (x4 ft. each) at publicly visible places at
hazardous waste quantities and va?a«e ffluent discharge standards, air emission standards,
place in the factory premises. idity of CFO and exhibit the CFO order ata prominenl

6. Notwithstanding an hin N
right and powers toy:ev'lgwc?;::g‘: d in this consent order, the Board hereby reserves the
to make such variations as de e any and/or all the conditions imposed herein above and
’ emed fitfor the purpose of the Acts PY the Board.

7. The mine operator shall submit Envi
ironment statement in Form v before 30th September
every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof-

g. The miné operator should make applicati :
Water §nd Air Acts) and Aumoﬂza%’é'r'ﬁﬁ'ﬁ'éf HWMmrougsu%r;hr;
of expiry of this order, along with prescribed fee under Water and A
compliance of CFO conditions for obtaining Consent & HW Authorization
Mining Unit should immediately submit the revised application for “onsent to this Board in
the event of any change in the raw material used, processes employed, quantity of trade
effluents & quantity of emissions. Any changé in the managemem shall be informed to the
Board. The person authorized should not let out the premises I lend / sell | transfer their
n of the State Pollution Control Board.
Section 25, section 26,
days from
Andhra

industrial premises without obtaining prior permissio

ved by an order made by the State Board under
974 or Section 21/22 of Air Act, 1981 may within thirty
icated to him. prefer an appeal as per

1982, to Appellate authority -

g9, Any person aggrie
gection 27 of Water Act, 1
the date on which the order is commun
Pradesh Water Rules, 1976 and Air Rules

SCHEDULE-B
WATER:

reduce water consumption to the extent possible and

1) The mine operator shall take steps to reduc '
consumption ghall NOT exceed the quantities mentioned below ©

ﬁﬂ e L
| Dustsupress” -5
msreennen — o5 |

. o-line shall be maintained for assessing the quantity of

Separate meters with necessarny p! .
water used for each of the purposes mentioned above:

AR :
with ambient air quality standards of SOz — 80 pg/m®; NOx

2) The mine operator shall compl
- 80 ﬁg:mgepm,_. - 60 pg’ﬂ‘x'- PMyo - 100 pgim’, measured at factory premises at the
periphery of the industry:
rs as mentioned in the National Ambient Air Quality

Stand er_pardmeC

Sta:: diiﬂi égrc g“,; oﬁﬁ?;aﬁ e NO'?ézm ?1210/90/PCI-I. dated 18.11.2009.
: _ Day time : 010 PM) - 75 dB(A)

Noise Levels: Y ime: (10 PMto 6 AM) = 70 dB(A)

Page 2 of 4
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1. | Mine rejects 7 g aste
ver burden Mode of disposal
Shall be stored in an earmarked
area within the mine lease area as
er the approved mine plan and
GENERAL CONDITIONS : sell to outside parties.
The mine operat
or shall not increage ¢

5) The mine operator shay the lease area against the grant of miné lease.

quantities as per minin Not enhap, ‘ ; mitted
g lease anq asce the production capacity beyond the perm!

6) The mine operator shaj| s per the approved miné plan.
operate as per the mining Planag,:ll;e environment pollution prevention measures and shal

7) The mine operator shall majntai
available to the inspecting ofﬂg:?;n the following records and the same shall be made

a. Daily production detajj e
b. Log Books for polluti S

f ution cont
c. Solid waste generated rol systems.
d. Inspection book. and disposed.

g) The mine operat . : .
mentioned in‘:his é’,ﬁ,;":j{m’m increase the capacity beyond the permitted capacity

, Without obtaining CFE/CFO of the Board.

g) The industry shall scrupulou e ;

: sly comply with the conditions stipulated by the SEIAA,
MoEFF&CC, GOl in the EC order dt. 11.06.2020.

10) The mine operator shall comply wi iti i d in the CFE Ord
Dt.21.07.2020. ply with the conditions stipulated I e CF rder

11) The mine operator shall not cause ground water pollution in and around the Mining Unit
premises.

12) Alithe waste material should be accommodated within the Mining Lease Area.

13) All mining products and rejects, imespective of size and quality, should be hauled away
from the mine.

14) Dumping of overburden, if done, should use the retreating pyramid pench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and
provided with relief control and stabilized. Dump tops should be compacted, leveled and
be properly drained. '

15) Suitable tree species should be planted on either side of the haul roads.

16) The industry shall contro! fugitive emissions generated during drilling operations.

17) The mine operator shall provide water sprinklers for wetting the roads and at dust
generating sources to control fugitive dust emissions. :

18) Greenbelt shall be developed at possible areas around the boundary.

19) The mine rejects shall be disposed scientifically in the earmarked area as per the mining
plan.

20) Fugitive emissions from all the sources shall be controlled regularly.

blish one Ambient Air Quali itori i i

21) The mine 0 rator shal estadl ality monitoring station and monitor

po intained in Schedule - ‘B’ as per CPCB guidelines and shall

the critical parameters
g nc‘nnu’?olnfh \ repo s 10 Regional Office and Zonal Office regularly.

Page 3 of 4
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22)

23)

24)

25)

26)

27)

Mining shall be carried out as per approved Mini

; ining plan- 3 ;
The mine operator shall comply wi P egmaﬁons spefchljeﬁl t‘,“ Water
(Prevention & Control of Pollution ith all the Rules and Fon & Gontro! of PO ion) Act,
1981 and Hazardous Wastes (M) Act, 1974, Air (Preve"":d 1’ra“5t’°undary et
Rules, 2016 and their el s Handiing 2

ereof. "

The mine operator shall ot i . Without obtaining CFE / CFO
of the Board. nufacture any extra prod"";t

Concealing the factual data i ﬂ"a. n,m bﬂe it e val o
to_cOl"NV with any of the cg:\tsi;:g"lssmion 9f false inf ortt;oer a_y ' csou“trlonl Ac':ttsdr of
this order and attract action under t?\z pg\\}gned irf‘ ::lit—s:\'f“‘t po“utlo"‘ ’ |
isions O
s further conditions

The Board reserves its ri b o
: ' » sfi i
and to take action includiggtrte(:lg\\c%dgg this ord condies ::est%f environment Protector:
is order in
oonditions for every 6 months

The mine operator shall

submit a i L il CATIcS.

as on 01% January and 01% July off::Tgrhya;::rraeF gretg(i“"‘"al > it
(s

JOINT CHIEF ENVlRSNME"TA" FRGINEER

Page 4 o4
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" PROCEEDINGS .80V
(Preseric;- S?iFETHEEg,\\r'MENT

arge: DIReOF AND RADESH
Proc.No.25(5.4/Ql/2019 ESIrhh;iiCToR oll;":/ﬁl\TES & GEOLO
Sub:- Mines

Sday, M.Sc., Deputy Director
é.hss aac?ng/ua"ries ‘ Dated: 05-08-2020
A e A e
Ref:- 1. Quar ' Vasn-:“‘éuyr Dlstrk; fo?'l.a period 32 C?S years granted
Vasiredgqy, 'fl?r irmala - Orders Issued.
Os

3pp
;Ta'ai.catk’” dated 16.03.2019 from Smt.
S
4 Gunt Smeltted st. Director of Mines &
"é;in file No.%st/rc'ge/gosw, dated 24.05.2019.
O: 265g,,,\°: 2564/01/2019, dated 05.10.2019.
rdz.ﬂt,z,' D‘rEctOP/ Gr/GNT/2019, dated: 11.12.2019 of
1 = I of Mines and Geology, Guntur.
' C;.OGQOZO fr EEIAA/ AP/GNT/MIN/11/2019/1429-58, dated
e N c SEIAA, Government of Andhra Pradesh.

o u Aw N

2

m .
Ogon
o
2z

0

b

=

(o}

&

Zona|

yLdn o,
P T 2929 21.07.2020 - ©-1040/Appep /20-VIA/CFE/RED/2020, dated.
¢ 05 QY\ 0 /

r'"‘"""ﬂ‘r"m'

Office Vij Andhra pradesh Pollution Control Board
dated,27Jayawada.
*07.2020 from smt. Vasireddy Nirmala.

7. Letter

ORDER:

%k kK

Through the ref
application for grant ofzrf:fe 1* cited Smt. Vasireddy Nirmala has filed an
Sy.No. 328 of Sekuru Villa 'Y lease for Gravel, over an extent of 1.58 Acres in
05 years duly enclosing i’ Chebrolu Mandal, Guntur District for a period of
received in the O . Necessa documents. The application was

/0. Asst. Director of MinQ; & Geology, Guntur on 16.03.2019.

Furth
Geology, Gue;tlgr:rz:ghsjge reference 2™ cited, the Asst. Director of Mines &
the Royalty Inspector of h'fn'ttEd that the applied area has been inspected ‘by
E0aE 15 BiEUated Sowsed Is office on 20.05.2019 and reported that the applied
1.00 K o rds South West of Sekuru Village at a distance of about

) and it can b(_—:A approached by cart track in all seasons from Sekuru to
Chebrolu Road at a distance of about 800 Mts and the applied area is a plain
lanc] and the type of the soil available in the area is red loamy soil. The
available Gravel in this area is useful for filling and levelling purpose and also
reported that the Gravel available in this area is being supplied to M/s. BSCPL
for laying of roads in Capital City. Finally the inspecting officer recommended
for grant of Quarry Lease for Gravel in favour of Smt. Vasireddy Nirmala.

Further the Asst. Director of Mines & Geology, Guntur submitted that
the applied area has been Surveyed by the Surveyor of his office on
20.05.2019 in the presence of the applicant and reported that the applied area
survey was conducted through DGPS Machine and concluded the demarcated
extents in the applied area over an extent of 1.58 acres. The applicant has
given consent for the surveyed extent and also reported that there are no
permanent structures / pending applications / Appeals / Revisions in the
applied area as it is a Patta Land and finally the Su_rveyor recommended for
grant of quarry lease for Gravel in favour of Smt. Vasireddy Nirmala.

Further the ADM&G, Guntur submitted that the Tahsildar, Chebrolu vide
Rc.No. 99/2019-A, dated '04.2019 issued NOC and received by the ADM&G,
Guntur on 20.05.&()19 s reported Eh?t the proposed land in Sy.No. 328 is
classified as “Govt, Dry Patta Land” is t‘_»eld in t!’\e name of Sri Doddaka
Mooy Ses. | ThE appﬁcant smt. Vasireddy Nirmala has purchased the
land vide document No. 555/2015, dated 27.01.2.015 and issued NOC in
favour of the spnlloant. FoF grant of quarry lease in Sy.No. 328 of Sekuru

Village, Chebrolu Mandal, Guntur District.
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; ectof of Mines g, G
iy Ass| ‘ se for Gravel, ove. 2009y, Gyntyr has recommended

ally t a
Fin hebrolu Manda), Gr:_. extent of 1.58 Acres In Sy-NO.

fq
for grant © i ?/n_lfi?ea' perlod.pf 05 years, SUNtur District In favour of Smt.
ala !

A

.
e e a i e

328 of Sl .
Vasireddy nce 3™ cited, Sm

Through the r‘:llflel‘l'ng Plan as well ag V\a’slreddy Nirmala was requested -
ubmit ApProvel Jiont authorities for ¢ Ironmental Clearance, CFE and

b, S om the cOMPET 4~ vasireddy Nirp,, 27€2. Accordingly, through the
°i°re2“le 7 cited 2ty Director of 8la has submitted Mining Plan
;e eroved by the R ('_-De (EC) issued by thenes and Geology, Guntur and
Er?\eironmental Clearan SEIAA) and Consentstate Level Environment Impact
Assessment Auth© ty radesh Pollution Cong,, order For Establishment (CFE)
issued by the Andnra through 4™, 5% & gth o Ol Board Zonal Office, Vijayawada
for the précised ared : ed respectively and requested to

grant the quarry lease:

ircu

In view of the agw;o(.: BZBmS;ZZT(?’ RN L Rk
extent of 1.58 Acrés in d'in b our of Smtru vm_age, Chebroju Mandal, Guntur
District is hereby grantei) of Andhra Prade. Vas!reddy Nirmala for a period of |
05 years under Rule 13(L: B oF Mine €sh Minor Mineral Concession Rules,
1066, subject to provisio . 5 'S an
Regufa'tion) Act, 1957, SUbjeCt.t'_? 5}: mission
issued by the concerned a‘-!a r:" i Z before
operations and also subject to amendments |ssyeq thereon from time to time

and the additional conditions sp:eciﬁed In the enclosed appendix to this order.
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The Rates of Seig.fee, Dead rent, land assessment and cesses should be 2
collected as follows as per thg Schedule I and II of Rule 10 of A.P.M.M.C. ‘

Rules, 1966. i
s 1. Dead rent , ' Rs.52,000/- Per Hectare per annum for Gravel. é
- 2. Seig. fee ‘ . * Rs. 45/- per Cbm for Gravel R
i, 3. Land assessment * ¢ As fixed by the Revenue Departmént
4 : 5 i
" 4. Cess on Land assessment: : At the rate of 0-37 paise per rupee on L.A
5. Security deposit . : The grantee should pay a sum equivalent to |
; one year Dead rent . 1
The above rates are Ilablé for altération from time to time. |
NOTE:- The grant'f‘ls liable for cancellation should it be found that it
= was grossly ineqL’xltable or was made under a mistake of fact
-8 or owing to misrépresentation or fraud or in excess of
W authority.
Encl:- Appendix & Sketch, | ,
' g Nl ey
| Director of Mines an ology (FAC)
: ReBuLy Guntur.: :
To g 5 ; -
Smt Vasireddy Nirmala | ; it
£ W/o. Uday Bhaskar, ! i
& .

H.No.3-45, Sekuru Vilia }
Chebrole Mandal, Gun'tugrel')lst,-i&

py to the Asst. Director of Mj ';

es and GeologY G,
o ) .




. of M

. The grant

grante .
and tran e ShQUI
Spo d qq . h
Asst, p; t the arp a shown In the sketc
Pradegﬂrem’r Of [vi':‘lame Llr\y erninera[ frairm St a;t?ch permit issued by the
Mingr Minepaels ang Gret)lggc"ve" 0;?;‘; as per rule 34 of Andhra
G Yy conc

Cession 1966.
Sho RLIIES,

"S5, fesor dead rent ogether with e cess
Pe dhra

' 1966, as;elz.::iell-,ct) f,fe/r\:on in advance whichever is

® () ang (2) of Rule.

"G" in 90 days

d execut d in form "G _withm

s Geol s o this Orderebgggrlee?l?: g:necerned Asst. Director of l:lig:g

CESS thereoy’ - Y, Pa "9 the advance dead rent, land assessmen led

Withoyt " falling Which this o is deemed to have been cancelle
aANY further Orderg TS Order is

The

grantee
the producty,,
Nes an

should syp on form "C" relating to
the quarterly return

N and dispatch etc.c,' to thisyofﬁce and to the Asst. Director
d Geology Concerned.

, . 2)
ee shoulg Maintain proper boundary pillars as per rule 28(
and 31(VI) of A.P.M.M.c. Rules? 19p66-
The grantee shouylq Pay a sum of equivalent to one year Dead rent as
Security deposit before execution of the lease deed.
Used permits and co

PY of way bills should be surrendered to the Asst.
Director of Mines and Geology.

Every vehicle carrying minerals should be stopped at tcr:lecléhggzt :onsti
produce the way bills for stamping as checked by L. ef e PO
authorities or as required by the officers and touring stac| ?’ “ES .
of Mines and Geology, the vehicles should be storpe or p
failing which necessary action will be taken as per Rules.

i i Ity paid stamped
with minerals should carry Roya
o] 1 _ve:icl:ledzat;rg';r;gd from the book and filling up all the golumns sucl';
e uo¥ the quarry lease holder, date, time, quantity, place o
ﬁ)sad?ra);neun-loading etc., without any corrections.
’

. i tely the following accounts and
hall maintain accura
10.The grantee s

lating to the quantity of minerals produced and dispatched
re%ls:ﬁrgtr::raparticmars relating thereto.
an

11.The grantee sh

_uld not carry on quarrying operations within a distance
ould n

ny public road or tank without obtaining proper
f fifty meters -frO"';‘ea concerned authorities ag required under the
or I3 : from t

on
permissi

relevant rules.

Contd...2,
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e I"\ls correct add

|d glV | re
12.The grante® shosu ould mt.umat;a the samgq S: and If there js any change In
the address i d Asst: pirector of Mingg the Deputy Director of Mines
and GeologY an 553 arrangements for and Geology concerned. He

e

should maKe 10, rered post: If any nogc Feceiving notices, letters etc.,

gt es ecgssary action Willebetc" Is FEturned’ undellveFEd
by Postal motice oF mt[.—?ation. € taken as per Rules without
any further

| the quarry le

28 cigceeé If It is cons,;deraeze granted and executed under
! %0 do so In Public Iinterest after

|

‘ ork within 45

14.The granteeé shall n°¢ W;E;ublic road o,-mbet_ers of any railway or of any
public works or 0 Regulation 109 of M“"d'ng or of other permanent
structures a@s P& " 2 chall not work Stalliferous Mines Regulations
1961. Further e nk of a River or Within horizontal distance of 15
meters from either ba face reservoir Canal or from the boundaries Of
lake, Tank, or other ¢ S as per Regulation 127 of M.M.

with regard to th
Rules, 1961 and alsomaglé roads. € safety margins to be left to the

highways and other Vv

15.The grantee shall cary °Ptplqalf_‘a';';\:_"::% / Mining Operations in accordance
with the Approved Mlningl n for e . entire duration of the lease with
annual programmeé and pla Y M’fc?vat|0n and précised area year to
year for 5 years. The scheme of Mining for the next 5 years and so on
hould be submitted and get it approved,
|

16.The grantee should follow the corf;tions mentioned in the Environmental
Clearance issued D the SEIAA/DEIAA concerned and conditions
mentioned in the CFE & CFO issued by the APPCB concerned.

e by all the conditions of Andhra Pradesh Minor

17.The grantee should abid
e 0 1966.

Mineral Concession Rules,
Sy | |
18.Assistant Director of Mines and Geology, Guntur shall allow the lease

holder to do quarrying operations only after obtaining Consent for
Operation (CFO) from APPCB, Vijayawada.

i

1

£ . Nosiassniv
Deputy Director of Mines Geology (FAC),
Guntur.

sSaneked_ o
‘.Dimbrof Mines & Geology (FAG)
oL GUNIUR

/

e TN
-'2»%’1«'-%.



ANNEXURE - 4
_wogeny__ ANDHRA PRADESH poLLUTION CON;DRXL BOARD
oraA PRADESH ZON A - AYAW
T Plot No, _ LO VI .
\i/;\‘/# "4t Orn, S81, sni Kanakacf;leiCOEcars'Colony. Gurunanak rﬁ#‘{' Vbay-awzd" .
- Email: zovja-icee@appch.gov in

R e w
CONSENT oropn o
—CORDER FOR ESTABLISHMENT
Order No.G-1040/APPCB/z0 .y, J A’CFE/REDlzoz Date;21.07.2020

Sub: A - c = M/s. Smt
Vasi ; ONSENT ISHMENT (CFE) - M’s.
cf,i'.;fg,‘f,y,w':',:g‘a'a (Gravel Min’;o'; GEETQS;: Sy.No 328, Sekuru Village,
under Section ZE?L Guntyr District _'Consent for Establishment of the Board

o1 Water (Prevention and Control of Pollution) Act, 1974 and

under Section 21 i ; -
Reg. of Air (Preventigy, and Control of Pollution) Act, 1981 — Issued

: EC Ord
Ref Indus{ry?; N(?;':SE;AAI/,AP/,GNT/MINM 1/2019/1429-58, qt.11.06.2020.G o on
s §%96:2020 througzlxgglglr\‘nﬁgain received at Regional Office, Guntur
4 CFESC':nosrﬁ‘rarﬁg:n 'ePort receiveq 4 Z0, Vijayawada on 13.07.2020.
€ Meeting hely at Z0, Vijayawada on 20.07.2020

N -

*

. Gravel mine of Smt Vasireddy Nil'mala* (0.639 Ha) submitted an application to the
e Cited Seeking Consent for Establishment (CFE) to carryout semi
mechanized open cast mine to €xcavate the following product with installed capacities as
mentioned below, with a Proposed project cost of Rs. 27 lakhs (Rupees twenty seven
lakhs only).

Activity Extent Proposed capacity
‘ Mining of Gravel 0.639 Ha 4527 m¥Annum

Il.  As per the application, the above activity is to be located at Sy.No 328, Sekuru Village,
Chebrolu Mandal, Guntur District in an area of 0.639 Ha.

. The Co-ordinates of the mine are mentioned below:

El. No. Latitude Longitude

L 1. | 16°15°525°N | 80°34' 27.1"E

i 2. [16°15'53.7'N | 80° 34’ 28.6"E

L 3. [16°15 514'N | 80°34'31.5"E
4

| e

16915’ 504'N | 80°34' 28.8"E
V. The above site was inspected by the Asst. Environmental Engineer, AP Pollution
Control Board, Regional Office, Guntur on 27.06.2020 and observed that the site is
surrounded by East : Agricultural Land followed by donka; West : Agricultural Land;

North : Agricultural Land & South: Agricultural Land.

V. The Board, after careful scrutiny of the application, verification report of Regional Officer,
Guntur and recommendation by the CFE Committee meeting held on 20.07.2020 at
APPCB. Zonal Office, Vijayawada hereby issues CONSENT FOR ESTABLISHMENT to
your activity Under Section 25 of water (Prevention & Congro| of Pollution) Act 1974 and

f P i
Section 21 of Air (Prevention & Control of Pollution) Act, 1981 gng the rules made there

page 10f 5
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i y 5 exure.
VI.  ThisC t order issued is subject to the conditions mentioned in the Ann
. is Consen

regulations are not considered.

P e or
i f mining leas
; is vali a period of 4.83 years or the expiry date o
= .1:,',': ;;ieer,;zr‘i’:gi;ot;.e (‘;overnment of A.P. whichever is earlier.

Digitally signed by Nambada
Nambada Venkata Venkata Bhaskara Rao

Date: 20200721 12:15:09

R
JOINT CHIEF ENVIRONMENTAL ENGINEE
Encl : Schedules “A &B"

To

M/s. Smt Vasireddy Nirmala,

Mining of Graye| (0.639 Ha.)
H.No.3-45, Sekury Village,
Chebroly Mandal,

Guntur District - 522213

Email: nirmala0.639ha@gmail.com

Copy to EE, APPCB, RO, Guntur for information and necessary action.

Page 2 of 5




4)

2)

Ofes, oDy, SHEDULE
P Poliyy ) Of ;

Ution co,:lfurgmct Shall be reported to the concerned Regional
0a

o ey "d once in six months.

; Met
equipments to recordeé,s\:rha" be Proyig

oy ided f, ’ T
S . ConSUmea. Or water consumption and air pollution control
25/26 of the Water (P " G
1981 and its Am 5 of

ONSentg
. ]
production. Ndmentg

P) Act 19f°r Operation from APPCB, as required under sec.
tereof g N0 under sec21/22 of the Alr (PSC of F) Act,
e

Commencement of the activity, including trial
Notwithstanding anvih 9

T In
TESEIVES its right ang 9 “Ntainey . .
ACt, 1974 ang i nd & ung ed in thig Co|

: d er Nditional letter or consent, the Board hereby
FEView any or al] g SSC-21 (g) o 0SC27 (

2) of Water (Prevention & Control of Polluti
! h ) : ater (Prevention of Pollution)
fit and stipulate anyea?(‘muons. JOA" (Prevention & Control of Pollution) Act, 1981 to
ditiong) “ditiz?xs be’ein and to make such alteration as deemed
The Consent of e ¥ the Board.

- Bog
lace for . anl gh -
At Information, of theai:s{:)zgix '::b't“'d in the factory premises at a conspicuous
e

The Rules ang Reg ICers of different departments.

ulati

regardi ic 1 NS Notjf ini
garding the Public Liability lnstj?gntg %{"’1%3 of Law and Justice, Government of India,
+ 1991 shall be followed.
The proponent shall dig

play oni
and nature of hazarqoy,q clr!: online data oytsige the main factory gate on quantity
and solid waste gene cals being ysed in the plant, water & air emissions

rated witpi
Court order. Within the faCtory premises, as per Hon'ble Supreme

If the proponent ig i .
Sec. 25 of Water ?g?:\?e"'ﬁ?o:y 8fhls order made by A.P. Pollution Control Board under
(Prevention & ¢ ontrol of o Control of Pollution) Act' 1974 and Sec. 21 of Air

. ution) Act' 1981 he ithin 30 days f
receipt of the order prefer an appeal before concemn;%yAﬂhé?ity. Feve e he cate on

SCHEDULE - B

The source of water is borewe

t ewell and the maximum permitted water consumption shall not
exceed the following quantities

SINo. | Purpose Proposed Quantity
1. Dust suppression 1.5KLD
2. Domestic 0.5KLD
3. Green belt 0.5KLD
TOTAL 25KLD

The maximum waste water generation (KLD) shall not exceed the following:

i SINo. | Source | Proposed Quantity Point of disposal

M Domestic 0.3KLD Septic tank followed by soak pit
L

Mode of disposal

SNo. Wastewater generation

4)

Domestic : 0.3 KLD Septic tank followed by soak pit
omestic : 0.

gsion measures like water spraying arrangements

; e ol
vide dust SUPPr as and material handing areas to avoid fugitive

The proponent shall pro o oading are

on haul roads, loading

issions.
dust emissio d the following Ambient Air Quality standards n;easured
The mining activity shall N0t X%~ gy gy, NO — 80 ug/m®, PMas - 60 pg/m’, Pko -
at the periphery of activity —
100ug/m?®

page 30f5
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AMto 10
. pa llm_e 6 e
nose e gt (10PH o6 A)I\A)?syg%(é()/\)
ir pollution ©0" _eg}uipment like water v
2 gggzg;gning of the actV y- :
ish one AAQ 7 |

st . GSt?:‘I’It?"" and Sme?zwne:t:n"g Station at the periphery of the miné

: e ; "8YSis reports 1o ApPCB regularly:
e measures t |

" e g adivnye;:f: ig:'k and COntroI)O:r(r)lr::cll);nWllh the provisions laid d0W31u2n:1e(;
A . | e B B
Nms;d z;lm%lé‘ Lok control the noise to the Dresc”tb Rules, 2010 dated 11
issu

the
Klers shajf e nstalled alond with

fibed levels,
At ke appropriate

S t shall ta . Meas

8) The mining actv yl comply With revised Nation

il Ures to ensure that the ground level
1.2009.

conentrations. S ol Ambient Quaity Norms notiied bY

MoE&F, Gol on 16

Solid Waste :

Il
9)  The Solid wastes generated shall not exceed the following breakup quantities:
FT:W Hazardoys 2
quantity defined under
HWM Rules, 2016

S.No| SolidWaste

2 Method of Disposal
generation P

& Non H
1 [Over burden 82ardous | Shall be stored i &N
side burden earmarked area within mine
lease area as per approved
mine plan.
\

10) The proponent shal SC“’P“""‘S';’ omPly with conditions stipulated by the SEIAA,
MoEF&CC, AP, Gol, Viayawada in the Environmental Clearance order dated:
11.06.2020.

11)  The proponent shall develop greenbgh wherever possible in buffer zone area. Greenbelt
development shall be started along with the construction activity.

12)  The mining shall be carried out as per the approved mine plan by the unit.

13)  The proponent shall store the mine rejects and overburden within the earmarked mine
lease area as per the approved mine plan.

14)  The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haul roads etc.

15)  The proponent shall utilize the top soil for green belt development.

16)  The proponent shall control the Noise levels to acceptable limits (CPCB standards)
during excavation in the mining area.

17)  The proponent shall develop greenbelt with tall growing trees all along the boundary.

18)  The fugitive emissions from all sources shall be controlled regularly.

19)  The proponent shall take necessary measures for control of air pollution which would be
generated during excavation and transportation of the mined material as committed in the

EMP / approved mine plan,

20)  The proponent shall not operate the mine without obtaining CFO of the Board.

Page 40f5




21)

22)

2

24)

nent
source & com shall en

Sur '
the Board, ge in the process technology,

" e
Materials ang scope of working without priof approval from

Concealin

g the facty
i a

fa‘llure to comply withl data or Submission of false information / fabricated data and
withdrawal of any 4 in this order may result in

this org Of the conditions mentione
control Acts, ©r and aftract action under the provisions of relevant pollution

The order is s :
sued wj )
court of law. Without Prejudice to the rights and contentions of this Board in any

The Board re
Serves ite ri -
conditions incly dings;e\l,ts nght to modify above conditions of stipulate any additional
ocation of this order in the interest of environment protection.

Digitally signed by
Nambada Nambada Venkata
Venkata Bhaskara Rao

Date: 2020.07.21 12:15:34
Bhaskara Rao  +os30

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANNEXURE -5

Ord

er No. SEj
AA/AP/GNT/M1N/11/2019/1429

State

Wﬁact Assessment Authority (SEIAA)

Ministy of | Andhra Pradesh
DVironment. Forests & Climate Change

D.No.33-26.14 D/ Government of India

Chalamayay; o Near Synrise Hospital, Pushpa Hotel Centre,
Street, Kasturibaipet, Vijayawada-520010.
. REGD POST wrry ACK.DUE
Order No. /GNT/MIN/11/2019/1429 S8 Dt: 11.06.2020

Sub: SEIAA, A.P. — (.63 v
No.328 of Sekury %Ha. Gravel Mine of Smt Vasireddy Nirmala at Sy.

iage, Chebrole Mandal, Guntur District, Andhra

Pradesh, Andhra Pradesh . Environmental Cle;rance —Issued-Reg.

. ;h;;ilzf:drﬁe;eﬁognayt?’“f application submitted through online on 21.11.2019&
= rar— Cleamnclo? on 14,01.2020 (SIA/AP/MIN/126458/2019), seeking
Sekuru Village, Cheby leN}’f the proposed 0.639 Ha, Gravel Mine Sy. No.328 of
Vasireddy Ni s 2.1 0l Mandal, Guntur District, Andhra Pradesh in favour of Smt
asireddy Nirmala. It was reported that the nearest human habitation viz., Kottapalem
(V) exists at a distance of about 1.8 km from the mine lease area. It was noted that the

(f:aﬁital investment of the project is Rs.25.0 Lakhs and capacity of the project is as
ollows:

'
v

'
-
=
.
e
3

Mining of Gravel — 4527 cum per year in 0.639 Ha.

following two aspects are noted.

TTTTYTIRMEYTT

i.  The location of the mine is as follows:

; Sl.No Latitude Longitude }
E 1 16° 15" 52.5" 80° 34' 27.1"

2. 16°15' 53.7 80° 34' 28.6"

3 16°15'51.4" 80° 34' 31.5"

4, 16° 15' 50.4" 80° 34' 28.8"

ii. Itis an open cast semi-mechanized mine. Life of Mine is 4.83 Years. The
total mine lease area is 0.639 Ha.

This proposal has been referred to SEAC, A P along with all the documents submitted by
the proponent for their appraisal and for their specific recommendations on EC aspect.
The proposal has been examined and processed in accordance with EIA Notification,

T TTRYRRRY

II.  Asseen from the Mining plan approved by the competent Government Authority the -

33
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: cmhmittee (SEAC)
2006 and its amendments thereof. The State Level Expert Apzp;%l;gl & 10.05.2020 as
examined the application, in ifS meeting held on 01.02. ea of 0.§39 Ha. with a
follows: The proposed project 18 for mining of Gravel in an ar th a cc pdition that the
maximum production quantity of Gravel of 4527 cum per year W ved huantitics. The
scheme total production should be limited to the Mining scheme appr 1 renresentative of
land is a patta land. The project falls under B2 category. The autl_lorlze 1« from the
the proponent and RQP attended the meeting. Cluster format.lon Cem_‘ e
Assistant Director of Mines & Geology (ADMG) has been submitted and it {s fou o
under B2 category. The committee observed that the land is Patta land -and the documfct
are observed to be in order. After detailed deliberations on the application, tk Committee
Recommended to issue Environmental Clearance for the project.Tl}\‘ proponent
volunteered to allocate sufficient funds for providing toilets for boys and git separately
for both primary school and upper primary school situated in Sekuru village s part of
Corporate Social Responsibility (CSR) activity. The committee in the apprilsal report
clearly stated that they have approved the approved Mining Plan, Form-I/II,|PFR/DPR
and EMP for compliance by the proponent. The State Level Environmekt Impact

Assessment Authority (SEIAA), in its meeting held on 10.03.. ﬁ)ZO &
14.05.2020 examined the proposal and the recommendations of SEAC and dgcided to

accept SEAC recommendations aforesaid for strict compliance by the propone:it and to

issue EC. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para no. I under the provisions of the EIA Notification 2006 and its

Subsequent amendments issued under Environment (Protection) Act, 1986 sutiect to

implementation of the following specific and general conditions: \

Part A. Special Conditions:

i. The proposal shall not attract the following acts & Rules: Forest act 1980, Wild
life (Protection) act,1972; CRZ notification, 2011; The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB and
also shall not harm live stocks and human beings and disturb their activities.

ii. The proponent volunteered to allocate sufficient funds for providing toilets for
boys and girls separately for both primary school and upper primary school
sitqafed in Sekuru village as a part of Corporate Social Responsibility (CSR)
activity.

iii. The project proponent shall maintain the setback distance 7.5 meters buffer zone
all around the mine lease area for greenbelt development and other conditions
are to be fulfilled.

iv. The avenue plantation with tall plants of at least 1.5m height for 1 km length of
the approach road on either side of the road is to be developed and maintained.
Entire greenbelt should be developed in the first year itself,

v. The proponent is advised to ensure safety to animal and public life,
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Part B. Specific Conditions.

i,

iil.

iv.

Vi.

Vii,

1. Air Pollution:.

Suitable drilling g

Cutty o
per approved Mining ptll;ng Method shall be adopted to control dust emissions, as

The proponent shgy . .
approved Mining pla?;gg]%:ithlthe mining methodology mentioned in
-],

Greenbelt sha]
in back ﬁllzc} be eVeloped along the boundary of mining lease area and also
consultation witlilnd Teclaimed areas with tall growing native species in
mine shall ca th.e,l()cal DFO/Agriculture Department. The proponent of
damage to thrry g operations in such a manner so as to cause least
e o © flora of he mining area and nearby areas. He shall take
authorities noetals:;eihfor Dlanting in the same area or any other area selected by

. S than tw; : 5.
operations. He sha] alstwme the number of trees going to be felled by mining

. 0 take measures for restoration of other flora /fauna if
damaged by mining operatigns.

Effe'c tive. s_afe guard measures such as regular water sprinkling shall be carried
out 1n critical areas prone to air pollution and having high levels of SPM and
RSPM such as haul road, loading and unloading point and transfer points. It
shall be ensur

‘ ed that the ambient air quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

The proponent of mine shall carry air quality monitoring in the core zone as
well as buffer zone for RSPM and Noise levels. Location of monitoring stations
should be decided based on the metrological data topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring
should be undertaken in consultation with Andhra Pradesh Pollution Control
Board. The data so recorded should be regularly submitted to the Ministry
including its Regional office located at Chennai and the Andhra Pradesh
Pollution Control Board/Central Pollution Control Board once in six months.

The proponent shall construct graded roads connecting the mining area to the
nearby roads to avoid dust nuisance due to vehicular movements.

The proponent shall take precautions against noise arising out of mining
operations and shall be abated or controlled at the source so as to keep it within
the permissible limits notified under Environmental (Protection) Act, 1986 /
Noise Pollution(Regulations & Control) Rules, 2010 by implementing the
following noise control measures.

o  Properand regular maintenance of vehicles and other equipment

35



Viil.

ix.

Order No. SEIAA/AP/GNT/MINII1/2019/1429_

. ise.
Limiting time exposure of workers to excessive ﬂ(:lscﬁo n equipment
The workers employed shall be provided with prot€

and earmuffs etc. limited to

{ : ine is to be
Speed of trucks entering or leaving the mine 15 10 trucks.
: moderate speed of 25 kmph to prevent undue nois€ from empty
- . ended due to
Whenever any damage to public buildings or monuments 1 alpprefll a1l be carried

their proximity to the mining lease area, scientific investigatipns S by
out by the holder of mining lease so as to keep the ground vibrations
blasting operations within safe limit.

The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.

ii.

1ii.

iv.

As per records the source of water is bore well. Total water reqﬁiremfent is 2.50
KLD. Out of that, 1.5 KLD is used for Dust suppression; 0.50 KLD is used for
development of green belt; 0.5 KLD is used for domestic purpose.

Garland drain and Siltation ponds of appropriate size should be constructed for
the working pit to arrest flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads, green belt development
etc. The drains should be regularly desilted, particularly after monsoon, and
maintained properly.

The proponent of the mine shall take all possible precautions to prevent or
reduce the discharge of toxic and objectionable liquid effluents from mine,
workshop, tailing ponds into surface bodies, ground water aquifier and useable
lands to a minimum. The effluents shall be suitably treated, if required, to
conform to the general standards notified under Environmental (Protection)
Act, 1986.

Monitoring of ground water level and quality should be carried out quarterly by
the project proponent in and around the project area in consultation with State
Ground Water Department/Central Ground Water Authority and data thus
collected shall be submitted regularly to the MoE&F and its Regional Office
Chennai, CGWA, and the Regional Director, Central Ground Water Board,
Hyderabad. If at any stage, it is observed that the ground water table is getting
depleted due to the mining activity, necessary correction measures shall be
carried out.



Ord

er No.
SELAA/AP/GN yvn/11/2019/1429

Part C. General Conditions:

i

ii.

iii.

iv.

Vi

vii.

viii.

iX.

xi.

‘ R
19/2020/HMFW dt 18,04 2050

is order is vali
:‘:l ll;l;)(; lease };,::;gdf?r a periog of 4.83 years or the expiry date of mine .lease
ISSued by the Government of A.P., whichever is earlier.

Wl'léifelingelswirﬁuiiFE/CFo’ the APPCB js to kindly ensurc compliance 0t
g In G.O0 Rt No 239 4t 16.04.2020 and Memo. No/ covid-

is . 1 F .1 lf

The proponent shall Scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government
bo.dles (_Gram panchayat/Gram secretariat) in ensuring safety to human and
animal life. The APPCB to ensyre the same while according CFE/CFO.The
APPCB to ensure the same while according CFE/CFO.

Proponent shall ensure that there is no disturbance to flora and fauna. Serenity of
nature must be protected at any cost.

In respect of government land for mining, the responsibility fixed on AD
mines to check whether necessary clearances from revenue department are

obtained.”

In case of patta land while granting mine lease ADMG should verify the land
lease documents.

In réspect of forest land given in lease for mining, the proponent shall
scrupulously adhere to the mining conditions stipulated by the forest department,
Government of Andhra Pradesh.

Any change in mining plan/ production/ mining methodology the proponent shall
apply afresh EC.

g up mining activity the proponent shall meticulously follow

While takin
rm-1/EMP.

approved mining plan/Fo
oponent shall conduct impact analysis on environment by

Once i ear pr : i
In an year p gnized by Director General, Mines and Safety.

reputed institute reco

at” & “Consent for Operation™ shall be obtained from

“Co Establishme
i for B Control Board under Air and Water Act and effectively

Andhra Pradesh Pollution :
comply with all the conditions stipulated thereof.

e
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vi.

Order No, SEIAA/AP/GNT/MIN/11/2019/1429
sources in the area

Suitable conservation measures to augment groundwater eSOt Director,
shall be planned and implemented in consultation with Regllgf;)a; $aken for
CGWB, Southern Region, Hyderabad. Suitable measures shou

rainwater harvesting.

s . f
Permission from the competent authority should be obtained for drawl o
ground water, if any, required for this project. .

3) Solid Waste :-

1.

ii.

iii.

iv.

Topsoil: Wherever top soil exists and is to beexcavated for mining operations,
Temove it separately and the top soil so removed shall be utilized for restoration
or rehabilitation of the land, which is no longer required for mine operations or
for stabilizing or landscaping the external dumps. Whenever the top soil cannot
be utilized concurrently, it shall be stored separately for future use.

Overburden : The proponent of mine shall take steps so that the overburden,
waste rock, rejects and fines generated during mining operations shall be stored
in separate dumps preferably on impervious grounds. The waste rock,
overburden etc. shall be backfilled into the mine excavations so as to restore the
land to its original use as far as possible. In the case of non feasibility of back
filling, the waste dump shall be suitably terraced and stabilizes through the
vegetation. The proponent shall maintain proper angle of repose to ensure

stability to the dump.

The proponent of the mine shall construct required number of retaining walls to

provide stability to the dumps. Dimensions of the retaining walls shall be based—

on the rainfall data.

The proponent of mines shall construct required number of garland drains to
arrest mineral particles being carried away as runoff during rainy seasons
around the dump yards. Dimensions of the garland rains shall be based on

rainfall data.

The proponent of the mine shall undertake phased restoration, reclamation and
rehabilitation of the lands affected by the mining operations and shall complete
this work before the conclusion of such operations and the abandonment of the

mine.

The proponent will be squarely responsible for proper implementation of solid
waste management plan, prevention of air pollution, water pollution, and any

other kind of pollution/health hazard,




Ordey No. §

W’/
A/AP/GNT/MIN/L12019/1429

xii. N(? change in Minjy
prior approval of Ciing
mine shall be Cartrlilee dSEIAAl,OAP
Gol, New Delhi, a5 app(;}lt Withe

aes lcab

xiii. Personnel working ; .

| protqctive l'eSpiratgo =
s provided with adeq&edf

xiv. The project proponept

TeSOurces s Shall ¢
hall be obg €nsure that no natural watercourse and

measures to pro cted due in
shall be takeg tect the first order Z(:r::r)rllgn }?lalllgyogz
. 9 1 )

8Y and scope of working

hout prior approval of t

st
Sty areas ghall be provided bY the p

Vi
rain?lsl and they should we
g and information on safety and health aspects.

should be made without

. No further expansion Of modifications in the
h AA, AP/ MoE&F

L]

roponent with
ar, and they should also be

Jor water

rations. Necessary safeguard
ginating from the mine lease

xv. Occupational heal
r th surve;
periodically to obSerxzz‘lzlllllance program of the workers should be undertaken
y contractions due to €xposure to dust and take

corrective measures, if needed

xvi. A separate envir
onm
- Ty undeflzktlal management cell with suitable qualified personnel
e control of a Senior Executive, who will report directly

to the Head of the Organization

xvii. The funds earm i
ey aig(elge for environmental protection measures (Capital cost
et sl A0 clllmng cost Rs. 1.98 Lakhs/annum)should be kept in
s el should not be diverted for other purpose. Year wise
ould be reported to the Ministry and its Regional Office located at

Chennai.

xviii. At least 2% of the total proj
2% project cost shall be allocated for Corporate Envi
R;spon&blhty (CER) and item-wise details along with tim:,pbouﬁd ZZtlirg nm;int
;I all be prepared in accordance to the MoEF&CC’s office Memo - g i
0.F.No0.22-65/2017-IA T, dated.01.05.2018 and submit to the SEIAA gag ;rig

Ministry’s Regional Office, Chennai.
xix. Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA

Andhra Pradesh through the Andhra Prad :
: esh Pollution
would be monitoring the implementation of environmental (s::flgglarg: le;%ulgv 20
e

given full co-operation,
during their inspection.

facilities and documents/data b i
y the project
A complete set of all the documents shall Jbe sf;gﬁ?trégnttg

the CCF, Regional Office t0 MOEF&CC, Chennai.

xx. The project hall submit si
' proponent § all submit six monthly r
complxgnce of the stipulat.ed environmental clea.ranc); coeé)(;)igznor} t1he .status o
of monitored data (both in hard copies as well as by e-mail) solfzﬁeu;:;_lg_‘rtesultsa
inistry of
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XXiv.

XXVI.

XXVil.

. The proponent shall obtain all
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Environment & F
of Central Pollutigy élts Regiona] Office, Chenn#i> S  AP., Zonal Office

fl:)elheltri\(:ir; (-ontrol Bogrg 2trol Board, Bangalore, pistrict Collect’ o j:'o'
onmental ¢jggy, - ProPonent shall upload the status of f:omplxanc
sults of monitored data 0

their websites and shal] w Cet Coﬁlditions including 1€
€ the same periodi0811Y-
for the project

f the stipulat.ed
1* Decemb itions 10 SEIAA on 1 June &0
e Of eath calengy hard and soft COPY TP "o 0, 1533(E) OF

Aance Monitoring: It shall be mandatory
s in respect O

The proj

the Igea‘gcsct)lf)rlopz?em Shall submit the copies of the environmental qlc?arance to

relevant ofﬁce: cof Elodles, Panchayats and Municipal Bodies in addition ;o tl;e
&G i i the same Ior

days from the date of recg;:mment who in turn has t0 display the

The environmental statement for each financial year ending 3 1 march in Form-V

as mandated is to be submitted by the project proponent t0 the A.P. Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
an?ended subsequently, shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall
also be sent to the Regional office of the Ministry of Environment and Forests,

Chennai by e-mail.

The project authorities should advertise at least in tWO Jocal newspapers widely

circulated, one of which shall be in the vernacular language of the locality
informing that the

concerned, within 7 days of the issue of the clearance letter I

project has been accorded environmental clearance and a copy of the clearance

letter is available with the State Pollution Control Board and SEIAA, A.P.

other mandatory clearances from respective
departments before taking-up the mining activity.

Any appeal against this Envirogn!ental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Concealing the factual data or submission of false fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of

this clearance and attract action under the provisions of Environment (Protection)

Act, 1986.
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of any of the

The SEIAA may re

d Voke

above conditions is p Or sug aid ion of

Ot car: o DA mplementation ’

the above conditiong Satisfactory, T;l;esgder, :'25161365 e right to alter/modify

environment protect; O stipy] A ». i the interest ©
protection, ate any further condition 1

[ il

if EC has been

SEIAA also reserves
the rj i
ght t . me,
0 cance] the EC issued at anytt r furnishing

obtained by the pro
. . . POnen ;
false information. U through suppression of an information 0

XXIX.

e above conditi . .
xxx. Th nditions wij] be enforced inter-alia under the provisions of the
s )

Water (Prevention & Contro] of Pollution) Act 1974, the Air (Prevention &

Control of Pollution) Act - d the
B , 1981, the Envi ¢ (Protection) Act 1986 an
Public Liability Insurance Act, 199? ff;;’l‘;%v”ﬁf&eg amendments and rules.

ER SECRE . Sar- s QO ... 2% —
MEMRSEIAA A pTARY’ MEMBER, . CHAIRMAN;
R _SEIAA,AP. SEIAA AP

To:

Smt. Vasireddy Nirmala, Proprieties
H.No.3-45, Sekuru Village,

Chebrole Mandal, Guntur District, A.P.
eswarreddy eologist@gmail.com
Ph.9553212999, 0849132789

//T.C.F.B.O//

\%\?
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SENIOR ENVIRONMENTAL ENGINEER (EC)
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